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STATEMENT RE. REPORTED DELAY 
IN THE EXECUTION OF THE 

FARAKKA BARRAGE 

Mr. Speaker: The House will now 
u.ke up the Calling Attention 
Notice. Shrimati Renu Chakravartty. 
Shri Indrajit Gupta. I find that both 
of them are absent. Normally, in 
such cases, the statement is laid on 
Table of the House. 

Sui ~  Banerjee: This relates 
to a very important matter. I, 
therefore, request that the statement 
may be read. 

Mr. Speaker: No. Let it be laid 
on the Table of the House. 

The Deputy MiDister of IrrigatillD 
and Power (SUi HaW): I beg to 
lay a coPy of the statement on the 
Table of the House. [See Appendix 
II, annexure No. 24J. 

PAPERS LAID ON THE TABLE 
TERRITORIAL COUNCILS (CONSULTATION 
WITH UNION PUBLIC SERVICE COMMIS-
SION) RULES, 1960 NOTIFICATIONS UNDER 

THE ALL ISOlA SERVICES ACT, 1951 
The MiDister of State in the MiDis-

try of Home Affairs (SUi Datar): I 
beg: 

(i) to re-Iay on the Table a copy 
of the Territorial Councils 
Consultation with Union 
Public Service Commission 
Rules, 1960 .!>ublished in Noti-
fication No. G.S.R. 1252 dated 
the 19th October, 1960, under 
sub-section (3) of section 54 
Of the Territorial Councils Act 
1956. [Placed in Library, ~ 
No. LT-2485/61]. 

(ii) to lay on the Table a cpoy 
each of the following Notifica_ 
tions making certain amend-
ments to Schedule III to the 
Indian Police Service (Pay) 
Rules, 1954, under sub-section 
(2) of section 3 of the All 
India Services Act, 1951:-
(a) G.S.R. No. 1066 dated the 

2nd September, 1961. 

(b) G.S.R. No. 1091 dated the 
9th September, 1961. 

(c) G.S.R. No. 1233 dated the 
7th October, 1961. [Placed 
in Library, See No. LT-

3366/61]. 

(iii) to lay on the Table a copy 
each of the following Notifica_ 
tions making certain amend-
ments to Schedule III to the 
Indian AdministratiVe Service 
(Pay) Rules, 1954, under sub-
section (2) Of section 3 of the 
all India Services . Act, 
1951:-

(a) G.S.R. No. 1244 dated the 
14th Ocotber, 1961. 

(b) G.S.R. No. 1246 dated the 
14th October, 1961. [Plac-
ed in Library, See No. 
LT-3367/61] . 

(iv) to lay on the Table a copy 
each of the following Rules, 
under sub-section (2) of sec-
tion 3 of the All India Ser-
vices Act, 1951:-

(a) The An India Services 
(Travelling Allowances) 
Amendment Rules, 1961 
published in Notification 
No. G.S.R. 1125 dated the 
16th September, 1961. 
[Placed in Library. See 
No. LT-3368/61]. 

(b) The Indian Civil Service 
Provident Fund Amend-
ment Rules, 1961 publish-
ed in Notification No. 
G.S.R. 1274 dated the 
21st October, 1961. [Plac-
ed in Library, See No. 
LT-3369/61J. 

(v) to lay on the Table a copy 
each of the following N otifica_ 
tions making certain amend-
ments to the Secretary of 
State's Services (General Pro-
vident Fund) Rules, 1943, un-
der sub-section (2) of sectio'l 
3 of the All India Services 
Act, 1951:-
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(a) G,S,R No, 1275 dated the 

21st October, 1961, 

(b) G,S,R No, 12'16 dated the 
21st October, 1961, lPlGc-
ed in LibraT1/, See No, 
LT-3370/61], 

(vi) to lay on the Table a copy 
of the Board of Hmnoeopathic 
Sytem of Medicine, Bombay 
(Reconstitution and ,Reorgan-
isation) Order, 1961 published 
in Notification No, G's,R 1235 
dated the 7th October, 1961, 
under Sub-section (5) of see-
tion 4 of the Inter-State Cor-
porations Act, 1957, [Placed on 
LibraT1/, See No, LT-3371j 
61], 

PAPERS UNDER SUB-SECTION (2) OF SEC-
TIOJII 16 OF THE TARIFF COMMISSION 

ACT, 1951. 

The Minister of lDdutries (Shri 
MaDabbai Shah): I beg to lay on the 
Table a copy each of the following 
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act, 
1951:-

(i) Report (1961) of the Tariff 
Commission on the continu-
ance of protection to the 
Caustic Soda Industry, 

(ii) Government Resolution No, 
32 (2) -T,R.l61 dated the 24th 
November, 1961. [Placed in 
LibraT1/, See No. LT-3372/61]. 

(iii) Report (1961) of the Tariff 
Commission On the continu-
ance of protection to the Soda 
Ash Industry. 

(iv) Government Resolution No. 
32(1)-T.R/61 dated the 27th 
November, 1961. [placed in 
LibraT1/, See No. LT-3373/61]. 

(v) Report (1961) of the Tarift 
Commission on the continu-
ance of protection to the Cal-
cium Carbide Industry. 

(vi) Government Resolution No. 
37(l)-T.R./61 dated 27. 

liovember, 1961. [PIaet.4 ill 
Libl'll"" See No. LT-3I741el]. 

(vii) Statement explaining the rea-
lOllS why a copy each of \be 
documents at (v) ~ (vi) 
above could nDt be laid on the 
Table within the period pra-
cribed in the said sub-section. 
[Placed in Libl'll,.,., See No. 
LT-3365/61]. 

NOTIFICATIONS UNDJ:II THE siA CUSTOMS 
Aer, AIID THE CIIII'ftl4.L ExcISm AJID 

SALT ACT. 

........ DepatJ' IIbdIder 01 ....... 
(SIIri B. a. ...... ): I beg to 187 oa 
1heTable: 

(i) A copy eaeh of the fo1lowinl 
Noti1I.cationa under sub-lleC-
tion (4) of laction aD of .. 
Sea CWltoms Act, 1878:-

(a) G.s.R No. 1252 dated tile 
l'th October, 1961. 

(b) G.S.B. No. 129 dated, the 
Uth October, 1961. [Plac-
ed in Libra",. Sea No. LT-
3375/61]. 

(ii) A copy each of the ~ 
Notifications making ceriai.a 
further amendmen1s to the 
CUItoma and Central ExciIe 
Dutiea Export Drawback 
(General) Rules, 1960, under 
.ub-section (4) of .ection aB 
of the Sea CWltoDIII Act, 1871 
and section 38 of the Central 
Excises and Salt Act, 1944:-

(a) G.S.R No. 1257 dated the 
14th October, 1961. 

(b) G.B.R. No.1327 dated the 
4th November, 1961. 

(c) G.S.R. No. 1367 dated the 
18th November, 1961. 
[Placed in ~  See No. 

LT-S376/61]. 

(iii) A coPy each of the followm, 
N otilicatiOns under aeetion SI 
ot the Central Elr:ciIea aM 
Salt Act, 19«:-




